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0PER DAI 	1-c2001. 

Heard shri P.K.Padhi,learned oOunsi for the 

appLicant and shri J,K.Nayak,learn& ASC for the Respondits 

and have also perused the records. 

In this 0,A.,the, applicant has rayed for a 

direction to the Respondents to appoint the applicat as 

postal Assistant by way of compassionate appointment. 

Respondents have filed counter opposing the prayer of the 

aplicant and applicant has also filed rejoinder.On Our 

direction learned ASC has filed a verified ii,erno giving 

certain information • e have perused the pleadings of the 

parties including the verified memo. 

'or the 	purpose of considering this petition 

it is not necessary to go into too many facts of this case. 

Thp 	admitted Losition is that the ap1 Licant' S father was 

working in HSG II, 5PM and expi i ed on 20.6.1990 while he 

was serving the Department. 2he C8se of applicant for 

compassionate appointment was ap proved by the Circle 

Relaxation Coththittee in thei r meetin/proce&ing which 

was circulated on 23.11.1994 at rnriexure-3.Applicant was 

approved for compassionate appointment in the postman cadre. 

Accordingly he got training and joined the post of postman 

on 13.1.1995.pplicants grievance is that in the same O1er 

t Anne'ure-3 private Respondents 5,6 and 7 were also 

approved for compassionate appointment for the post 

of postman but later on they were appointed in the postal 

Assistant cadre whereas the ap.LiCant was appointed as 

pOstman.Applicdflt has stated that he has got inoe marks 

in HSC examination than the private ResPCndets and this is 



p 

also oOrne out by the veritied rflemc) suoitted oy the 

Respondents. In the context of the acve, the applicrnt 

has come up with the prayers referred to 	earlier. 

Respofldents have opposed the prayer of 

appliCant solely on the ground that the aplicnt after 

getting offer of appointnient as a postman joined the post 

of postman on 13.1.1995 and once the has accepted the 

job of postman y way of compassionate appointment, 

Cafl not claim to be appointed to any higher post. Respondents 

h: 	stated that amongst the private RespOfldeflts,RCS. 

NO.6Undetsvent the training of postman but she did riot join. 

As private RespOfldtsdid not join and represented for 

the post pf postab assistant, their Cases were considered 

and they were appointed by way of compassionate apoinunt 

to the post of postal Assistant cadre.3ut as the applicant 

had accepted the job of postrnan,his Case WS not considered 

inspite of his reL resEntation.A similar matrer came u 	efore 

the Tri.unal in CA No.433/95 and the rriounal in their 

Order dated 19.3.2001 h.d allowed che ap1ication takinç 

nobe of the decision of the Eon'ble C in the caste of 

Smt.Kamala Gaind vrs.State of PunjaJ and others report& 

oz~m 

in 	1992(5)sLR 964.rhe fact that the appliciit joined the 

'post of postman while the 	private respondents 5,6 and 7 

represented for getting compassionate appointment to higher 

post merely shads that the need of the applicant for a job 

t-e, much greater than that of the private respondts 

rho instead of accepting the post for which they were 

approved for appointment, requested for a stiLl higher post. 

e hod that the case of applicTnt is squarely covered by 

our earlier decision in the CA N. 493/1995 specially in the 



light of the law laid din by the H0fl Die SUpre 

ou rt in the above case. 

In the result, therefore,we allow the CA 

and direct the Responds to offer the job of postal 

Assistant to the applicant within a period of 90 days 

fki tthe date of receipt of a copy of this oier. 

In the resUlt,with the Oosetvatjons and 

directions made above, the CA is allOwed.No Costs. 
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